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DR. KARAN SINGH : I think there 
is some confusion concerning the word 
"permanent". As far as I know. there is no 
question of a permanent or temporary 
station. If there is an airport there, it is 
permanent as long as the airport 
continues to exist there. Now 
the facilities avaiable at our airports vary; 
iD some they are more' in some less. 
Cooch-Behar at presnt is not in a position 
take HS 748 or Fokker; it is only a 
Dakota-handling airport. It is handling 
DC 3 : it is a station with that facility, 
We will try, within the limitation of reso-
urces, to improve Cooch-Behar airport by 
making more and more facilities available 
there as time goes on. 

SHRI JYOTIRMOY BASU : Has the 
lAC been repeatedly requested to run 
services to Cooch-Behar l'ia Maida and 
Balurhat ? If so, have they taken any 
dec'ision to do it ? If not, why not? 

DR. KARAN SI]'\GH: We have 
received a number of requests from 
time to time, inciuJing several from the 
hOD_ member himself. The matter is being 
considered. Unfortunately, the intermidiate 
stations mentioned by the hon. member are 
not yet in a po,ition eilher to have lending 
facilities or the necessary-traffic. But we 
arc trying and will keep it in mind; if we 
can extent the services in this eastern Sect-
or, we will certainly do whatever we can. 

Wlthdra wa I of Tram S~fI"iees from 
Howrah-Bandbaghat ~.rvice of the 

Calcutta Tramway Company 

·672. SHRI JYOTIRMOY BASU 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(al whether the West Bengal Govern-
ment had consulted the Unions of Tram-
way workers before taking the decision to 
withdraw the Hawrah-Bandhaghat service 
of the Calcutta Tramways Company and, 
if not, the reasons therefor; 

(b) if the reply to part (a) above be 
in the affiarmalive, what were the opinion 
and suggestions of the Unions; 

(e) the circumtances under which Gove-
rnment had to take the said decision and 
the outcome of the discussion that took 
place between the Unions of Tramway 
men and the West Bengal Government; 
and 

Cd) what is the latest position in regard 
to the Hawrah-Bhandhaghat Section? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT 'SHRI IQBAL SINGH) : 
(a) to (d). The information is being 
collected from the Government of West 
Bengal and will be laid on the Table of 
the Sabha, when received. 

SHRI JYOTIRMOY BASU: Arc 
Government considering aJter:'3te employ-
ment for those who will be rendered 
surplus by the closure of this section, and 
if so, the details thereof? 

SHRI IQBAL SINGH : We do not 
know how many will be surplus. All the 
other aspects \\ ill be considered when the 
proper time comes. 

SHRI JYOTlRMOY BASU: May I 
say that they have a telex and secraphone 
service with West Bengal and with 10 days 
notice, it should have been possible to 
get this information? I regret this 
attitude. 

Have Government negotiated with the 
British company owning the Calcutta 
Tram-way to purchase it ? If so, at what 
stage is the negotiation now and . what is 
the price going to be paid for it? 

SHRI IQBAL SINGH: All these 
things are under consideration. 

Financial AssIstance to \.:Itar Pradesh 

·674 SHRI S. M. BANERJEE: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that Uttar Pra-
desh Government has demanded financial 
aid to raise the salaries and allowances of 
the State Government employees to bring 
them at par with the central employees; 
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Ib) whether any financial aid has been 
given; and 

(C) if so, the total amount thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
VIDYA CHRAN SHUKLA) : (a) Yes 
Sir, 

(b) No, Sir. 

(C) Does not aries. 

SHRI S. M. BANERJEE: My only 
lIupplimentary is 'Thank you, Sir .!-
Reccntly in reply to another question, it 
was admitted that money was spent by the 
UP Government to meet the increased 
salaries and DA of tbe state Government 
employees; a part of it was met by the 
Centre and they had promised to give 
about R~. 67 crores. Does the demand 
of the UP Government of Rs. 180 crares 
also inCluded the expenditure on certain 
other measures likely to be taken in UP 
to better the lot of the people of UP? 

It relates not only to' State Government 
employees, but others also. May I 
know whether any amount has been given 
to the V. P. Governlllent in this respect? 

SHRI VIDY A CHARAN SHUKLA: 
This question i< specifically related to the 
request of the U.P. Government regard-
ing financial aid to raise the salaries and 
allowances of the State Government emp-
loyees. Regarding this a letter was 
received from the U P. Chief Minister in 
which he asked for a total as<istanoe of Rs. 
52 crores from the Central Government, 
out of which he asked for Rs. 31 crores 
specifically for raising the salaries and 
allowances of the U. P. Government staff 
members. It has been made clear to him by 
a reply that has been sent by the Finance 
Minister that as far as the Central Gove-
rnment is concerned, it has got absolutely 
no resp,.,nsihility whatsoever for the salaries 
and allowances of the State Government 
employees, and if the State Government 
wants to rais~ the s:llaries and allowances 
of their own employees, they will have to 
find the resources in their own State or 
raise the resources themselves. Tbe 

- Cen't.tI Government, under no circums-

tances, will be in a position to accept any 
responsibility for such aid. 

SHRI S. M. BANERjEE : Unfortuna-
tely, the State Government has no Nasik 
printing press, it is only with the Central 
Government. 

would like to know whether 
it is fact that the Chief Minister also 
wanted to abolish certain taxes like the 
profession tax to which objections have 
been raised by all sections of the people, 
and he wanted some money to meet the 
deficit because of that abolition. He has 
quoted the letter of the Cbief Minister. 
So, I would like to know whether the 
letter contains this request for some money 
f or raising the salaries of Government 
employees and teachers and for the aboli-
tion of the profession tax and abolition 
of land revenue to some extent, and if so, 
the reaction of the Central Government. 

SHRI VIDYA CHARAN SHUKLA: 
Really speaking, these matters relating to 
taxes, whether imposed or not imposed 
bv the State Governments, are not the 
concern of the Central Government. If 
they want to reduce the land revenue or 
abolish the land revenue from a certain 
amount of holding, it is not really the 
Central Government which they have to 
consult. They have to consult their own 
legilature and they have to take a decision 
on their own. Therefore, his plea that 
they are going to abolish certain taxes and 
reduce their resources would only weaken 
the case. If only they had asked for help 
in fields where we can give help, we 
could have sympathetically considered the 
position. This particular field is not one 
in which any help can be given either to 
the V.P. Government or any other Gove-
rnment in the country. 
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"3'OT~ I 

SHRI\1ATI SVSHILA ROHATGI: 
Of course it is correct to say that ulti-
mately it is the duty of the Exchequer to 
look after this sphere. But he should like 
to know since it is a State Government 
which has a depleted treasury what has 
been given to U. P. in comparision with 
the other states during the Fourth Plan 
per capita ...... 

MR. SPEAKER 
not arise. 

This question does 

SHRIMATI SUSHILA ROHATGI : 
While it is the responsibility of the State, 
that State has also the other resposibiJity 
of finding resources for meeting the deve-
lopment charges. I f it does not have enough 
central assistance. why cannot the Centre 
increase its assistance to that State? Why 
is there discrimination so far as U.P. is 
concerned? In the Fourth Plan the 
amount given to U. P. should be more 
than what it has actually bee.1 allotted. 

MR. SPEAKER: It is a question of 
salary. 

SHRIMATI SVSHlLA ROHATGI : 
hope the Minister has understood the 

question of relevancy. 

MR. SPEAKER: I am to judge the 
relevancy. The question is whether the 
V. P. Government has asked for financial 
aid to raise the salaries and allowance of 
its staff. 

SHRIMATI SVSHILA ROHATGI . 
My question is not irrelavant because pay: 
ment of salaries and allowances to V. P. 
staff is connected with the'jExchequer and 
the Exchequer should be given more money 
from the Centre; it is a related question. 

MR. SPEAKER: I cannot refuse a 
lady. 

SHRI VIDY A CHARAN SHUKLA : 
As the hon. Member Shri Banerjee 
pointed out in c~rtain spheres the State 
Government have been thinking of abo-
lishing taxes, they have Dot levied land 
revenue on some catagories and they have 
also reduced the quantum of land revenue. 
As for the geneeal revenues of the V. P., 
it will have to be considered in the general 
context of the Fourth Plan and the assis-
tance given to various States under that 
Plan is well known. Special amphasis was 
laid on the development of eastern districts 
of V. P. and assistance was offered for 
development of that particular part. As 
for general q ucslion of helping the re-
sources posilion of U. P. and how for the 
Centre can or cannot help in that, I can-
not answar it in the ambit of this parti-
cular question. 
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Import of Indian Te.tiles by U. K. 

*6il. SHRI BENI SHANKER 
SHARMA : Will :Ihe Mini,ter of 
FINANCE be pleased to state: 

(a) whether he attended the Common-
wealth Finance Ministers' Conference at 
Nicosia; 

(b) whether the question of U. K. 
curb" on Indian Textiles was raic;ea at th·~ 
Conference; and 

(c) if so, with what results ? 

THE MINISTER OF FINANCE 
{SI-IRI Y. B. CHAVANI : (a) Yes. Sir. 

(b) and (C). Issues of bilateral inlerest 
are not specificaJ:y discussed at th~ 

Comm:>nwealth Financ~ Ministers' Con-
ference. However, I did point out in one 
of :ny inkrventions during the dis-
cUs<ions tint instead of there being a pro-
gress lowards freer and preferential acc~s" 

for manufactured goods of developing 
countries in the market. of developed 
countries we wl.:rc threalcncd with dutics-
and discriminatory ones at that on-vital 
'terns like textiles in t.he U. K. market. 

• 

011 itaft~~ ~ : 'f11'I;iqT I'11;:T1{ll" 
ll"Q <I'~ri't 'f1T 'li'll ~it ff; ll<:f fft'f qql if 
lJ: 0 ~ 0 ~) "I~'iqq >l 'I1n:CfTll" ~~T 
fH'l'T f'ill"T'l' f!f;l1"T llll"T ? 'I1T~(T<I'1'f II ~r 
'fi~ Of'l'<ll t q?: ;:) !:[<r.I~ f{.T ~ -~'f1 

orT ftf"T >f, lrHT ~I ~ mr ~Iffl !l'll"-
~~t >f, ilHT I if ll"l!: 'liT ~'Hrrr ~I ~ 
f'f1 "IT <r.~T f.;<rT;; f~11'1 llll"T, :a-tr* 
f<r.~1 fq;;rt ifi ern <Irrr:IT il11'T I!fT 3111: 
f~Cf'l'T f;lQ"'fOr1'1:'f [I'U ;r'l'T11'1 l"fll"1 I!fT ? 

MR. SPEAKER: The qJestion was 
only whether the point about the United 
Kingdom curb was raised. He said, "No." 

SHRJ Y. B CHA VAN: I will require 
notice for this question. 

MR. SPEAKER: Yes. I think it 
requires notice 

'';(1 ~ I'"~ "';~ ~~nr::l : '!r ;P~ 
!nIT if f;F:rT~ gq, ~, '3'l11l 11'gt ~ ~. 
pm rrr::r =i"r ,pI f~'i'l': 'f.'r';'i 'rT .••• 

3I".q~ ~)~ : q['r 'lg~ 11';: ~ii 
f'j": "I'fF1 'fi:fl ~ I 

''') ~~ "'q ~.Tll" : it't ~1<1 fo;ll"[ 

~. 'lit 'WIT <l'r;; <r.g:t ?rforir I 

'A1.1f~ ~~~ : qr'fit rrgl m ~ I 

'>f<f ;;['r ;f'i ;rg!r I m'l;f,"r rrQl HI ~ 'l'T 
',ll:;f, ;:<m 'rG~ltm I 

SI-IRI S. R D ... ',,1.-\ '\II rOl"e-

MR. SPEAKER: Thore is nothing 
menlicmed. What will you ask 7 

SHRI S. S. KOTHARI rn"-

\1R. SrEAKER : There is nOlhin/: 
coming out. ~e'(t quc .. aion. 

Foreign Tourists to C .... lcutta 

*682. SHRI SARDAR AMJAD ALI : 
Will the Minister of TOURISM AND 
CIVIL AVIATION be plea.ed to state: 




